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T THZ CEFTRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYLERE3ALD

0.h.NC. 273/96 - N

‘Date of Order: 26~2+~96

Retweens

P.Anrutaiah

«s Applicant.

and

:

1, The Senior SuperintenGEnt of Post ﬂffices,
Guntur Division, Guntur-?

2. The Postmaster General,
Vijayawada Region,
Vijayawada=-2,
3. The Secretary, Dept.of Posts,

Union of India, Dak Bhavan,
New Delh.’i. -1 -

Resnoncents. .

For the zpplicant :- Mr. T.V.V.S, Murthy, Advocate

For the kespondents: Mr. Ve.Rajeswar Rao,
. , &K./2dd.CCSC
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To
1,The Senior Superintendent of Post Offices,
Guntur Division;~Guntura?7
@., The, Postmaster General, Vijayawada Region, | I
Vi ayawada=2¢ ‘

3. The %ecretary, Dept.of.posts,:x [ . .

Union of India, Dak Bhavan, )

New Delhiel, -ii. L R T 1.

4. One copy to Mr,T.V,V.S.Murthy,, Advocate CAT.Hyd.
5. One copy to Mr.,V.Rajeshwar Rao, Addl.CGSC.CAT.Hyd.
6. One cppy to Library, CAT.Hyd, ' =~ " 2.7 "71
7. One spare COpYe.
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O.A.Sr. 51&/96

Dt, of Decizion & 26«02-96,

. " ORBER

{ As per Hon'ble Shri H. RajéﬁdrﬁiPraéad, Member (Aamnii) 1

Heard learned counsel for pboth the parties,

In this case the applicant 'claims to have been

submitted his representation to ‘R<1°arid R«2 and states that

he has not received any reply.

El

2s After taking into consideration the averments

Y
in the MA it is hereby directed that the{_ngitioner may submit

a fresh representation within 10 days from today stating out

all the facts of his claim. R~} ghall dispose of the said

representation with 15 days of receipt 47his office, The

g

his

applicant is given liberty to readguddcate +he grievanceg in

the same OA, in case he is eventually dis-satisfied with the

decision that may be received from the reppendents. At that

stage the merits of the case,if necegsary, shall be gone into.

‘ G o
3. Thus the OA is disposed of( dt-the dmission stage

itself, No costs,

——

(H, Rajendr§

Dated 3 The 26th February

1> J/»

Member { Admn~

1996.

“{Dictated in open court)
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COMPAKED BY ' APPROVED BY

-

IN THE CENTRAL “Dl"lINISTR.“l‘IVE T‘IBUNAL
‘ HYL..ER}\BAu BENCH aT HYZERABAD

. THE HOp Mﬁ'h—M'P—ﬂ'H'S‘I‘-I-eE_;_,NEEL‘ RAQ

VI C/GHAI RAAN
AN ——

i - RosondineP rancd/
THE HON'BLE MR.R=H®HGARAIAN. : M(A)

Dateds Lb- ) -1996 - :

. OKDER/JUDGMENT

p——

M.A/R.A./C.A.No. .

O.A.ﬁo. - ?:)O‘(’ ’

T.A.No., (Ww.p.NOo, )

Admittelt and Interim directions
issued

Allowkd.

Disposed nf with dlrectlons e/)/ﬁ""“ 5:\_ -
Dismisged. &_QLMWJ

Ensnu ed as withdrawn.
Dismigsed for gefault.

- Ordgréd/Re jected.
" No. rdegias‘to costs.
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